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12.01 h~. 
QUESTION OF PRIVILEGE RE: .A, 

NEWS ITEM PUBLISHED IN 
'CURRENT' WEEKLY 

MR. SPEAKER: Shri Nawal Kishore 
,Slllha: r 

SHRI NAWAL KISHORE SINHA 
(Muzaffarpur): Mr. Speaker, I 
am grateful to you for allowing me to 
move a question of privilege. 

Under Rules 222 and 223 of .the 
Rules c{Procedure and Conduct of 
Business, I am' raising a question in-
volving a breach of privilege cuncern-
ing me as. a Member of Parliament. 

The facts of the case a re as follows: 

That in its issue of Saturday, August 
21, 1976, Vol XXVII, No. 52 the Printer, 
Publisher and Editor of the Current 
Weekly published from Meher House. 
15, Cawasji Patel Street, Bombay-
400001, has published the photograph 
of Sri M. Karunanidhi, former Chief 
Minister of Tamil Nadu on aile side 
.and my photograph on the ot.her witb 
the boldest of headings "Corrupt. 
Caugbt". It has also published a cap-
tion "Confused Identity" under my 
photograph. It hopes to do the im-
possible by confusing mt with one 
Sri Nawal Kishore Sinha who is at 
present M.L.A., Bihar and hinting a 
sinister link between me and the 
abovementioned person. It, by im-
plication, makes me a party to the 
worst slander in history which is 
placing the Gandhi Maidan, alongside 
the Patna Station Railway Platform. 
As this is most atrocious of 

lie8 and a fabrication deliberately 
meant to involve me, I wish to deny 
every facet of the same. I was never 
in any capaCity, whatsoever, cl>nnected 
with the things mentioned in that news 
coverage. The news coverage reveals 
certain allegations against the l'rban 
Co-operative Bank, Patna at wllich one 
Sri Nawal Kisbore Sinha presently 
M.L.A, of Bihar was the Chairman. I 
W'as in no Wa7 asso<:iated Or connected 
with tbe 'Bank ~er refe~d to above. 

'Current',. Weekly 
I am the Cbairman of the Bihar State 
Co-operative Marketing Union against 
whiCh no charge has been preferred 
and no findings recorded. 

Sir, On page 183 and 184 of "Practice 
and Procedure of Parliament" by Kaul 
and, Shakdher, Second Edition 1972 in 
the first paragraph On 'Powers, Privi· 
leges and Immunities of the Houses, 
their Comtnittees and members', it is 
staled: 

"The term 'privilege' applies tl> 
certain rights and immunities enjoy-
ed by each House of Parliameut col-
lective!y and by members 
of each House individually without 
which they could not discharge their 
functions and which exceed those 
possessed by other bodies and indi_ 
viduals" 

The abovementioned privilege of the 
members of Parliament, according to 
the same book by Kaul and Shakdher, 
says: 

"They are enjoyed by individual 
members because the House cannot 
perform its functions without the 
unimpeded use of the service of its 
members and by each House collec-
tively for the protection of its mem_ 
bers and the vindication of its own 
authority and dignity." 

Sir, by the publicatiOn of the above 
news with my photograph inserted with 
defamatory intent, I, as a member of 
this august body, have been deprived 
of the unimpeded use of this House. 
This news has brought me in a bad 
light, it has lowered me in public esti-
mation and depriVed me of the peace 
of mind and heart. It is in view of 
that, I seek your protection and that of 
the House for vindication of my hon-
our and dignity as a Member of this 
House. 

Therefore, invoking the spirit of Para 
2 ·of page 184 of Kaul ,. Shakdher, 
I state that I have been deprived of 
the ability to pertorm my duties in 
Parliament without let or hindrance. 
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A detailed perusal of the news item 
On page 1 of the above mentioned issuII 
purporting 'to Bihar and involving me 
amounted to 'libel' and therefore again 
;[ quote Kaul and Shakdher at page 
184: "When any individual Or authorif;y: 
disregards or attacks any of the privi-
leges, rights or immunities, either at 
the members individually Or of the 
House in its collective capacity, the 
offence is termed a breach of privilege 
and is punishable by the House." 

In this case, the Printer, Publisher 
and Editor of the "Current" Weekly o~ 
Bombay, in it~ issue dated Saturday, 
August 21, 1976, Vol. XXII, No. 52, 
nas attacked the privilege of a Mem-
ber of Parliamoont and therefore has 
invited upon themselves as Printer, 
Publisher and Editor the charge of a 
breach of privileges' of Parliament. 

Therefore, Sir, under the Rules 222 
and 223, I seek your protection and 
that of the House to bring charge of 
breach of privilege of Parliament 
against the Printer, Publisher and 
Editor of the "Current" Weekly of 
Bombay. 

MR. SPEAKER: In accordance with 
the rules of procedure on this matter 
and the normal practice too, I shall 
first direct the Printer Publisher and 
Editor of this pape~, the Current 
Weekly, to make their statement or 
report, whatever it is, on this matter 
and after their report comes, I will 
bring this matter again to the House. 

SHRI INDRAJIT GUPTA (Alipore): 
In accordance with your direction, what 
ever the Editor, Publisher or Printer 
would give, would come subequenUy. 
The very fact that Mr. Sinha's photo-
graph has been published and Circula-
ted in thousands of copies throughout 
the country, the defamation that he is 
complaining of, has taken place and his 
public image has been defamed. No 
remedy can be brought by the editor 
wnting a letter saying it was printed 
by mistake and so on. 

MR. SPEAKER: Don't decide any-
thing. 

SHRr lNDRAJIT GUPTA· 
matter must be referred to the 
mittee of privileges. 

This 
Com_ 

'1'\' ~ ~ ~ (W~): 
~ ll~lI", ~ ~~T ¥IT'!"..,. i ~ iij"if 

a"ll! ~ ~ ~ lIR: ~ n: '!"~ mro it 
~ f<t"l>\i'lT f'l; ~,,~ 1T.rnT ~ ~ ~, 
~Jf ~¥IT ~ ~. <N <f'I! !fIT¥!' ;:riff 
~'lT I ~ ~'-r ~r~ !fiT ;r~ if ~r 
lIfT, ~~ 'I>'t ~ 'I1T ~ ;r~ <r~;r gm r 
~ij' ~ if ~ 111 !Jl~ ;rr~ ~i'l ,,",,!Of 

it 'Ri ~ 'I"li7 ~ I ~ij' f~, 'frPlR~ 
~ij' !fiT ~ ~ mI' ~ ~ ~.,"f 
firJill" ~ ~ f;:;m ~~ .. ~ iW ~ 'ffr 
~~ ;;r;r ~~ <r1lfT ~ ... <r~ it; ~ ;f;;~.' 
m~ f-rom: t{R)q ~ i;fT~ ~ ,,;; 
~ ~ l!iT ~ ~ ~iW I 

SHRI S.A. SHAMIN (Shrinagarl: 
Sir, .I want to make a submission with 
your permission. While I senuiDely 
Sympathise with Mr. Sinha that great 
damage is done, r want to draw the 
attention of the House to the fact that 
there is a great distinction between 
pure and simple case of defamation and 
a question of privilege. 

MR. SPEAKER: Let Us not go into-
it. Let us not argue over it now. 

SHRI S.A. SHAMIM: You will be 
deciding whether it is a prima facie 
case of breach of privilege. You will 
make up your mind. 

MR. SPEAKER: There is no question 
of making up mind. 

SHRI S.A. SHAMlM: This a serious 
case of defamtion, not breach of pri_ 
vilege. 

MR. SPEAKER: I am not making 
up my mind. 

SHRr s.A. SHAMIM: That does not; 
matter. 

MR. SPEAKER: No more debate. 
This is a very serious maHer. 

Inter'rupt\ona 
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MR. SPEAKER:: Order please. There 
is no point of order. X am sorry, we are 
going into the extraneous matters. 

(InteTT1LPtions) 

MR. SFlEAKER: Order please. I ,,'ill 
not allow anything in this matter. 
Nothing will go on record. I will not 
allow anything to go on record. 

I would request the han. Members 
to hold their views. 

SHRI INDRAJ;tT GUPTA; Sir, you 
have given an idication of the procedure 
that you would prefer to follow, namely 
of first aslting the editor or publisher 
or whoever he is to give some sort of 
an explanation as to how it has 
happened and why it has happened. 
Am I to take it that in the event of 
some apology or some expression of 
'regret by this Editor, the matter 

would then be closed? Just a .ninute 
please. It is a long time since we 
had the motion of privilege. As far 
as I know, and you know very 
well, Sir, I think, the Editor of this 
paper is not 3. stranger to Mr. Sinha; 
he knows him personally. He knows 
him very well and 1-· cannot believe 
that an editor has not seen the format, 
the matter of the front page of the 
paper, before it is put on the printing 
machine. 

Therefore, as Mr. Sinha is complsin-
ing, when this has been dane with a 
malicious intent this is a serious mat-
ter. A serious' chaTge has been brO-
ught. I have no objection to YOllr writ_ 
ing a letter to the editor But, I would 
not allow the matter to rest there sim-
ply becau~e we have taken cognisance 
of it. I therefore suggest that you may 
write a letter to the Editor. But, the 
matter is serious enough to be referred 
to the Committee of Privileges. 

SHRI VASANT SATHE (Akola) ; 
The most important point hE're is this. 
When a particular thing On a front 
page in an impo'rtant paper is pub-
lished against a public representative, 
like a Member of Parliament, is it not 
the duty of the editor or of the person 
who published the paper at least, as 

in ,'CuTTent' Weekly 
a courtesy, to try to enquire from the 
MembeT concerned that they have re-
ceived such and such a thing; what has 
he got to say. Without doing that, sud.. 
denly you go with his photograph with-
out trying to ascertain whether he is 
even the person concerned and publish 
all types of scandalous things against 
him. What is the protection that the 
Member will have? 

MR. SPEAKER: You are not sug. 
gesting anything. 

SHiH V ASANT SATHE: am 
s"g~esting that this is a matter for 
the Privileges Committee wd this 
Eh<·uld be referred to the Pri 7i1€ges 
C ~rr.mittee and let them write to the 
EJit.or whatever he wants to say. 

MR. SPEAKER: Let us not go into 
it any more now. 

It is a srious matter. I know the 
whole House shares the anxiety and 
feelings of the hon. Member who is 
aggrieved because of this. The only 
thing I was suggesting was that in 
such matters the normal procedure is 
that we straightway refer it to the 
Privileges Committee or ask for an 
explanation from the paper. The 
Committee cannot also come to any 
decision without asking for an expla-
nation from the paper. So what I 
was suggesting before I was inter-
rupted waS" that I will direct the 
printer, publisher, and editor to sub-
mit his explanation, and then come to 
the House. At that stage, w!a..c~n 
refer the matter again to the l'WVl-
leges Committee. This is the normal 
procedure. Let us follow it. We can 
give them a very short time and ask 
them to submit the explanation with-
in a week. If necessary, we can do 
that Then we will come to the 
Ho~e. At that stage, the House will 
decide. 

SHRI R K. SINHA (Faizabad); 
Before this session adjums. 

MR. SPEAKER: I said within a 
week. 


